Customs Excise and service Tax Appeliate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Office of the CPIO

L

(RT1 Section)
CPIO ID No. 12-94/2017

Dated: 13.10.2017

To
Shri Shashank Bhowmick

Under Secretary, Ad.1C

CPIO,

Gouvt. of India, Ministry Of Finance
Dept. of Revenue, North Block
New Delhi-110001 '

Sir,

please refer to your RTI letter no. 20011/186/2017-Ad.1C (CESTAT) registered in
the CESTAT as CPIO 1D no. 12-94/2017, In this RT! application the text of RTI application of
Sh. Swam Prakash Kaushal is common which is registered in the CESTAT at CP1O ID no. 12-
77/2017 in response to your letter no. R-20011/145/2017-AD.1C (CESTAT) and the

applicant Sh. Swam Prakash Kaushalalso common.

In response to your first letter file no. R-20011/145/2017-AD.1C (CESTAT) this RTI
was registered in the CESTAT as CPIO ID no. 12-77/2017 and its reply had already been
sent to the applicant vide CPIO’s letter dated 08.09.2017 (copy enclosed).

This is already disposed-of to the extent related to this office.

Thanking you
Yours faithfully
Encl: Copy of CPIO’s reply dated08.09.2017 J‘L (_QQ,\J
L2
CPIO
CESTAT, Delhi
Copy to:

Sh. Swam Prakash Kaushal
Mohalla Badujai-1, Tehsil-Sadar,
Shahajahanpur UP- 242001
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Subject: Information under Right to Information AC

Sir/Madam,

.

to your RTI application No. Dt.
/?thc information received

is enclosed herewith

Please refer

}l%[ﬁ%[%_%,z and our 1D No. -
from /Q—QL‘Q’/ containing -
your reference please. o/ E;a

for

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. - (@ 2/- per page) to this Tribunal by cash or DD

in favour of Accounts Officer, CESTAT, New Delhi.
s which are related to outer benches may be

filing RTI applications there directly, for
ated at all outer benches separately.

Note:- RTI application’s replie
gathered form there by
facilitation, CPIOs are nomin

under section 19 of RTI Act

d, you may file an appeal
CESTAT New

If aggrieve
ble First Appellate Authonty,

within thirty days before Hon
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F.No. 33/RTI/Misc./CESTAT-ND/Admn.2016
Customs Excise & Service Tax Appellate Tribunal ?}

West Block No. 2, R.K. Puram, New Delhi - 66

Dated :_ 06.09.2017
.D.No. 12-77/2017

Sub: Information sought under Right to Information Act, 2005

Sir,

With reference to the RTI application dated 24.08.2017 filed by Shri S.P. Kausal
in CPIO LD. No. 12-77/2017, please find enclosed herewith point wise reply
concerning the Administration section is as under -

Reply to (1) Does not pertain to administration section .

Reply to (2) Year Gen |SC ST OBC Total
2010-11 |2 2
2011-12 --
2012-13 |1 1
2013-14 |1 2 3
2014-15 |17 6 7 30
2015-16 |5 2 3 10
2016-17 {2 4 1 9 16

Reply to (3) [ Gen |SC ST OBC | Total
Group A |3 1 1 5
GroupB |20 4 2 9 35
GroupC |30 1 22 11 64 ]

Reply to (4) No posts under the reserved category have been abolished

by the government.

Yours faithfully

PSS

(Bineesh Kumar K.S.)
Deputy Registrar(Admn.)

Copy to:

CPIO/AR., CES.T.A.T., N. Delhi.
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Lops - ﬁ AR h@&’ \ Government of india
Ministry of Finance

Department of Revenue
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i

North Block, Nev%f)efhi
Dated
OFFICE MEMORANDUM

Subjecti.......... Cﬁ\‘h XY\QMHB'I\QJ Uh R Q&].}:i‘)c)k)'ﬂh

........................................................................................................................................................................

erew1th an RT! Application/Appeal received in the RTI Cell}o date

/\ Please find enclosed
a 9l r} from... .dated.}3[3 (!t}-

in respec] n/ ........ .\.&.G.u my.. ?mliaa’b m ...regarding
Q. oy 5 NE......which corcerns the CPIOfAppetiate Authority.... L)S( ﬁd D PANIQE L ,A&@Q

The RTI Appllcatlonw being transferred/forwarded to the.. LS ﬁdl)

U &( ﬂCJ 1 ﬁ& ..after going through the allocation of Business Rules of the Government of
India/induction material of the Department of Revenue as the subject matter pertains to the above

mentioned Ministry/Department/Office/CPIO.

3. Fina! reply may be sent to the applicant directly by the concerned CPI0O/Appellate Authority
within the stipulated time frame under the RTi Act, 2005. A copy of the final reply may also be endorsed

to this cell for information.

Encl: as above gg 9 i :
7 {Shashi Arsér ),h'-l

Section Officer, RTI Cell
Tel:23095588

To

s A, mw)
usS.LRde ])
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o RT1 MATTER

- F No.300173/339/ 2017-ITA-]
Government of India @
Ministry of Finance
Department of Revenue

Central Board of Direct Taxes
(ITA-1 Division)

PS
Room No.245-A, North, Block, New Delhd
Dated the V' September; 2017
FICE MEMORANDUM

OF
Gub: Transfer of RTI Application ws 6(3) of the RTIL Act, 0005 filed by ghri Swayam Prakash
Kaushal, Sahajahanput (UP) -Reg:

The undersigned is directed t0 refer to the RTI application dated 15.06.2017 filed by Shri
Swayam Prakash Kaushal, 81, Mohalla, Badujai-l, Teh Sadar, Shahajahanput (UP)-242001 received
from the Under Secretary & CPIO (1Tco), CBDT, Deptt. Of Revenue, North plock, New Delhi vide
Office Memorandum dated 28.07.2017 and This Office’s Memorandums dated 28.08.2017 and Shri
Swayan Prakash Kaushal's letter dated 18.08.2017 received on 11.09.2017 in this office ont the above s
mentioned subject and to state thatno such information is available with this office.

2. As per queries raised in the RTI application, the information likely to be available with the
CPIO (Coord), CBDT, Department of Revenue, North Block, New Delhi and the Chief Commissioner
of Income-tax (1) HQ, CR Building [TO, New Delhi. Accordingly, the copY of the relevant previous
letters and the Application is hereby transferred to the CPIO (Coord), CBDT, Department of Revenue,
North Block, New Delhi and the Chief Commissioner of Income-tax ] HQ, CR Building ITO, New
Delhi in accordance with the provision of section 6(3) of the RTI Act, 2005 with the request t0 send the
information available directly to the applicant, if permissible under the RTI Act, 2005. In case, any
point/issue of the application does not pertain to yout jurisdiction and pertain to another office,
kindly transfer the same to the concerned CP1O.

Yours faithfully,

Encl: as above

(Vinay 21te
. \ CPIO & CIT-OSD ITA-T
H-e ( r}d‘“\'“ ) Fax: 23(093072)
//ﬁe CPIO & Under Secretary © ~ 5 P
== Deptt of Revenue, North Block, New Delhi. udﬁ'\ -
2. The cplo® urder cecaekor] f .. Mm\n) MQ“‘ "'s' E‘/—P‘e -Lﬂ’?'
m  The Chief Commissione of Income-tax (I) ce—

CR Building, ITO, New Delhi.

Copy: to S.hri Swayam Prakash Kaushal, Mohalla Badujai-1, Tehsil-Sadar, Shahajahanpur (UP)-
242001 for information (Mob 9935477989 Email ID: SwayamPrakashk971@gmail.com).

TIME BOU ND
MINISTRY OF FINANCE/ fa<t
DEPARTMENT OF QEVENUE | ST fon et
R CELL ST 1 SRR HPTO

FTS No.S“\)/C’O% 12017/RTI Cel

Date of Receipt i 12017
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RTI MATTER

F.No.402/5°2017-1TCC
Government of India
Ministry of Finance
Department of Revenue
Central Board of Direct Taxes
sk ook
North Block, New Delhi
Dated 98 July. 2017
OFFICE MEMORANDUM

Subject: - Transfer of RTT request u/s 6(3) of the RT: Act. 2005 filed by Sh.
Swayam Prakash.

Enclosed please find a communication FTS No. 530177/2017-RT1 Cell
dated 24.07.2017. received form RT! Cell Department of Revenue forwarding
therewith an RTI application dated 18.07.2017 filed by Sh. Swayam Prakash.

2. On perusal of RT1 request. it is seen that the subject matier closely pertains
to DGIT(HRD) and ITA-1.  You may therefore piease process the RTI request
accordingly.

3. If the subject matter pertains in full or part to any other Public Authority, the
said request may be forwarded to the concerned Public Authority, under intimation

to the applicant. W
J‘ |

m)ﬂf/

{Sarojiy Rawat)

Under Secretary &ES(ITCC)

Tele:- 23095461

Encl: as above

CPIO & USUITA-D. CBDT
RTI Cell. DGIT(HRD)

Copy t0:-

Shri Swayam. 81. Mo. Badujyi-L. Tahshil-Sadar. dist.- Shahjahapur-
242001.UP. with the request that the further correspondence in the matter may please be
made with above officer. if required.
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